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Rules (M)
his Bill and he has informad the Office about
it. As Shri Dwivedy says if the House agrees,
we can extend the time by one hour or else we
can take one hour from the private Memb:rs’
time because we cannot sit beyond 6 p. m.

AN HON. MEMBER : Why ?

MR. DEPUTY-SPEAKER : Who will
guarantee quorum ? The Minister of Parlia-
mentary Affairs is unable to ensure guorum,

SHRI SURENDERANATH DWIVEDY :
The House will sit without quorum,

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON) :
The Government is anxious to see that the
Bill is passed on account of the nature of
the representations made to us by the West
Bengal Government.

MR. DEPUTY-SPEAKER : We shall
take this up on the understanding that it will
be finished within one hour and there will
be no more extensions.

SHRI P. RAMAMURTI : If the Swa-
tantra Party wants to speak on it, let them
speak for their time. They cannot compel
others to have three hours for this Bil.

MR. DEPUTY-SPEAKER : Oaly half
an hour for this side, and half an hour for

the Government.

SHRI GOVINDA MENON : Less than

that. We want only 15 minutes.
SHRI RABI RAY : Yes; that is
definite.

SHRI P, RAMAMURTI : We will take
just five minutes each.

SHRI GOVINDA MENON: Mr.
Deputy-Speaker, Sir, I beg to move—

SHRI GADILINGANA GOWD
(Kurnool) : Sir, I am pot agreeable to this.
The Business Advisory Committee has allot-
ted three house for this. I object to this
procedure. Let the House divide. (Inrer-
ruptions).

MR. DEPUTY-SPEAKER : He wants
division at this stage, whether time should
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be given or not. If even one Member
objects how caa we take it up ?

SHRI S, KANDAPPAN : The Business
Advisory Committee make its decision and
that is being approved by this House. But
the House is the final authority. If they
feel so, they may change the decision of the
Business Advisory Committee. In this case
three hours have been allotted. Whatever
is due 10 the Swalantra party out of the
three hours, let them take it. We are pre-
prepared to give up our time, On the
is not avail-

score that sefficient time
able, they need not drop the Bill. From
my side, I am prepared to assure the

House that we are not anxious to speak at
all ; we all support the Bill unanimously.

SHRI RABI RAY : Unanimously pass
it.

MR. DEPUTY-SPEAKER : So it is
agreed ; we are starting it at 3.17, and at
4.17 this business will be completed.

15.17 hrs.

WEST BENGAL LEGISLATIVE
COUNCIL (ABOLITION) BILL

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON) :
Sir, I Beg to move :

“That the Bill to provide for the aboli-

tion of the Legislative Council of
the State of West Bengal and for
matter supplemental, incidental and
conscquential thereto, be taken ioto
consideration.™

As 1 said, on the 2Ist March this
year, the Legislative Assembly of West
Bengal unanimously passed a resolution
an that their legislative Council should
be abolished. As soon as that information
was received here, Members of this House
did raise the question whether the Govera~ -
ment of India will be prepared to move the
appropriate motion for the purpose of
implementing the decision of the West
Bengal Legislative Assembly, Two hon.
Members of the House, Shri Indrajit Gupta
and Shri Rabi Ray particurly, asked whe- .
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ther the Bill would be brought in this
session of the House. The Minister of
Parliamentary Affairs, Wzst B:ngal Govern-
ment, Mr. Jatin Chakravartl, specially came
over to Delhi ...

SHRI 5. KANDAPPAN (Mettur) 1 All
this is unnecessary.

SHRI GOVINDA MENON : That is
why we are in a hurry, Now, the matter is
clear. In article 169 of the Constitution, It
Is stated that if this resolution is passed by
the L-gislative Assembly, then it is open to
Patliament to pass the Bill. No constitu-
tional amendment is necessary. This Bill
has been brought accordingly, and I hope
entire House will support the Bill.

15.19 hrs.
[SHRI GADILINGANA GOWD in the Chair]

. MR. CHAIRMAN : Motion moved :
“That the Bill to provide for the aboli-
tion of the Legislative Council of the
State of West Bengal and for matters
supplemental, incidental and conse-
quential thereto, be taken into consi-
deration.”

SHRI J. MOHAMED IMAM (Ch:itra-
durga) : Mr. Chairman, Sir, I feel it to be
my duty and also the duty of the party
which I represent to oppose this Bill which
is proposed to be rushed through, and
the Government is not prepared to allot
sufficient time to discuss the
implications of the passing of this Bill.
In the first place, it seems some alliance has
been made between the Congress Party and
the communist party of West Bsngal and
they seem to have come to an understanding
as a result of private agreement to abolish
the west Bangal Legislative Council. This
is the first time that Parliament is abolishing
a duly constituted Legislative Council under
the Constitution, This will be precedent
for the future and Government should care-
fully find out its implications and conse-
quences. In my opinion, the consequences
may be injurlous.

After due care ond deliberation, the
framers of the Constitution 'have provided a
second Chamber at the Centre and in the
Siates. Their object was, since we are
following a parliamentary system of demo-
cracy, it is necessary to have a revising body
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as a sort of check, fe. the House of the
Elders. The idea was that by the existence
of bl-cameral legislature, there would be an
effective, intimate and continuous Iofluence
of the will of the people on the affairs and
conduct of Government. By way of abun-
dant caution, bi-cameral legislature was
provided by the framers of the Caonstitution.
This provision is more or less mandatory.
Article 72 says that there shall be an Upper
House called the Council of States, Article
162 lays down that there shall be a Legisla-
tive Council for each State, though in certain
circumstances, this Council may be abo-
lished. Anyhow, the Constitution has
more or less laid down that existence of the
Upper Houses is mandatory. That is why
Legislative Council were created in a number
of States. Till now they have been working
very well. In Bengal also, the Council was
in existence right from the wvery begin-
ning and for the last 20 years, it has been
functioning well, 1 must say.

Bi-cameral legislature is absolutely neces-
sary in a parliamentary system of democracy,
Many countries wedded to parliamentary
democracy are having bi-cameral legislatures.
England, America, Switzerland, Nether-
lands and I think almost all countries in the
Commonwealth are having a bi-cameral
legislature.

In England, the Upper Houses whicn is
the House of Lords has been in existence for
countries and those people, who are so much
wedded to democratic ideas, have found it
absolutely necessary to retain the Upper
House. You may remember, Sir, when a
socialist government under Mr. Atlee came
ioto being in the year 1951 or 1952 a Bill
was introduced to abolish the Houe of Lords
but the entire country resisted that move.
They said that there must be an Upper
House to act as a check on the wvagaries of
the Lower House or otherwise it will adopt
dictatorship.

So in a parliamentary system of govern-
ment where the Government is carried on by
a majority party, to act as a sort of check
the existence of an Upper House is absolutely
essentlal.

What is the role of the Upper House 7
It acts as a revising body. It acts as a
check on the Lower House. It is called a
House of elders, a House of experts, House
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of people who are wilh experience, They
are supposed to be unbiased and free from
party prejudices. They are expected to give
an unbiased and fair opinion for the guidance
of the Lower House. That is the part that
they have to play.

Now, il you take away the Upper
House the Lower House becames absolutely
unfettered, It is true the Lower House
enjoys greater power, but if there is no
Upper House it can go on unfettered and
become dictatorial.

SHRI YOGEGDRA SHARMA (Begu-
,nrai) + Against the lords ?

SHRI J, MOHAMED IMAM : No ;
against the people. We are a democratic
country., What is democracy 7 Democracy
means it is the will of the people that rules
over the country, it is the will of the people
that is supreme and sowvereign and Parlia-
ment is only an institution which is to carry
out the will of the people, Without a
Legislative Council, in a democracy there
is every possibility of the legislative asse-
mbly becoming dictatorial: Not only dicta-
torial, there is every possibility that this
House may develop by virtue of its majority
into a tyrannical body. Tyranny by majority
is worse than tyranny by an individual, and
democracy may degenerate to tyrannical
rule or it may d rate to b V.
Democracy is not a caucus or a body where
a group of people, however eminent that
may be, in whatever way they may be elec-
ted, hold offiee for a fixed term and do as
they please. They may say, we are in a
majority and we will do as we are doing.
That is the main drawback in a system of
parliamentary system of government, By
virtue of their majority they are not at all
responsive to the views of other parties.
They say, we are in a majority and as such
we exercise the divine right of the majority.
So, to check this dictatorship, the authors
of the Constitution said to give a healthy
balance, to reverse their decisions, to lead
them in the right path, it is necessary that
there is an Upper House and the Upper
House was created in the interest of demo-
cracy,

Now the Central Government say that
they have been pressurized by the West
Bengal Government to abolish the Upper
House. ' Perhaps, they have not taken into
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consideration lh'é pros and cons, the effect
of it. The West Bengal Government want
the abolition of a body which was in exis-
tence for that twenty years. What is the
reason 7 In the last elections a particular
party has been flushed with electoral success
and it is dominating the West Bengal Legis-
lative Assembly. That party is not wedded
to cither democracy or the parlimentary
system of government. It wants to follows
a dictatorial rule for which it finds the
Upper house an inconvenient obstacle.

SHRI §. M. BANERIJEE
Sir, I rise on a point of order.

(Kanpur) :

MR. CHAIRMAN : Under what rule ?

SHRI S, M. BANERJEE : Rule 376,
which relates to the business before the
House. We are discussing a Bill for the
abolition of the Upper House in West Bengal,
The hon. Member, Shri Imam, for whom
I have great regard, was just telling us—I
have heard him with great patience—that a
particular party or parties in the United
Front Government, which are not wedded
to democracy have formed the government.
Sir, we have fought the elections under the
Constiwution which is based on parlimentary
democracy. This is an aspersion on a
particular State Government, which is wrong.

MR. CHAIRMAN :
during his speech.

He may say so

Shri J. MOHAMED IMAM : 1 am not
casting any aspersion on any Government.
In West Bengal a situation has arisen where
the two parts of the Legislature, the Upper
House and Lower House are guided by two
different parties. The Upper House per-
haps consists of people who are elderly
people who do not subscribe to the creed
and ideology which is believed in by the
members of the Lower House. Perhaps, in
the Upper House there are people who do
not subscribe to the creed and ideologies of
foreign government. That is why the Lower
House find the Upper House an inconvenient
institution in their way and that is why they
want to abolish it.

If it is abolished, what will be the
result ? Then the Legislative Assembly,
whose ideology many of us de not approve
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of, will become an arbitrary (Institution.
There will be tyranny by the majority. No
doubt, democracy is a good form of govern-
ment, But we must admit that every
form of government has its own in-
herent weakness and the greatest drawback
of democracy Is tyrannical rule the tempta-
tion for which the majority party cannot
resist,

In my opinion, they want to abolish the
Upper House because they want to do away
with all those people who are standing in
th~ir way ; even though they have served
the country for the last twenty years, they
are seeking to dismiss them rather merciles-
sly. After having succeeded in this game
of dismissing them, suppose, after six
menths they pass apother resolution to
restore the Legislative Council. What will
be the reaction of the Central Government ?
Under the Constitution, if the Legislative
Assembly of a particular State passes a
resolution seeking the abolition of the Legis-
lative Council, Parliament may abolish it by
necessary legislation, If the same Legisla-
tive Assembly, after six months, passes
another resolution secking the creation of
the Legislative Council and sends it here,
you are bound to accept that and pass a
legislation for creating the Legislative Coun-
cil. So, all these are very important impli-
cations which have far-reaching conse-
quences,

I do pot, certainly, approve of the
Government of India to be so easily guided
and to be so easily influenced by the
Government of West Bengal to accept the
resolution.  After all, it is not mandatory ;
it is not binding on you to accept the reso-
lution. The Constitution only says, they
shall pass a resolution and the Government
of India may abolish or may not abolish
the Council. I only regret that, at this
juncture, taking into consideration the politi-
cal set-up, taking into consideration the

future of the country and taking into
consideration the dangerous that the
country is encountering, the

«s». vernment of India is in such a hurry to
iccept a resolution sponsored by the com-
| unist Government. I can only say this
much that they have laid a trap and we are
walking into it.

¥t sftery s (SvEhg) @ awTafa
oft § fafy st &Y aard AT wEgAT

MAY 16, 1969

Conncil (Abolition) Bill 296

f& SEi7 ar 92 18 F WY AT 9A-
AT AT FF FY | T FLHR FY T
¥, 9gt *r fagm wAT AT aTE ¥ A
wEarg gdgeafg & o 9 AT T
T IEFT WEAT ®Y FE G GO ATH
o ¥ @ Seq1q &) 9 far o,
Ot sy 1 7% 1 syfeaT w1 ¥ @
Y &t & faura ofceg &1 7w wWri
Fordd aff gt Fagweg¥ & fs
fama ofteg faegs QR dR 9 A&
FOAT FITANN HEqT E R ) FF T FG
ITATY F1F AT gug 9T TE Y §
gawl arv faei ¥ s agi o IfAT
HIT Framgs qwaT @ fFr g & ) faw
T ¥ & 449 @A § I9 A H' AW
ygtagAfy @R % awwrd |at &
FHr & ¥ fou g faam ofosi #
ST g1 9T TST AT ®1 FAA FAN
arfge #4ifF s F Tq g § et ard
WORT GEq1 FTHT 39 9% faaar =t
fFar qrar @ SEF  agud ¥ I @AY
Fuaifiay #gf § 1 A FTE A qorrg
& Tw A G & ag aigw e
I GHA FT AW F TZAH FL A
TE 7§ #1F g 9T ¥ar Wt fF
st g fags 17 @t § o adf
wT qif | O T 7 o Tear fegmar
g & gmwar g fF T w2l § A
oY faama A9 § g o Ty A9 JF
! YFHT FT TG TN | TGS GG G719
¥ gz W wgar agar ¢ fFowEE A
gfezaror safema 4§ § #4if% aror wgr-
Ter ¥ we faem @ F gERr 9aAr
wfafafaes afl § foaar fF faar ofcag
¥ 1w A faarr ofteg & gar
stafafaer 8, &g & sz gl ady
feafq § afen srfma gfesior & g@
o et a¥ fear A F afew we
fem & faee ®@ § X g9 9 R
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& fs arw fomar @% ST EaidaT @
IqE o H IAA I I
g

T@F grq 9rq # gg +ft FgAT TEAT
gfea g 2m ¥ weax o fawfasr
HoF ghwd afed) st ad 9= @
2 | 7= R At gEL A & qeRT Ao
faars afted 78l § w4 fs oY gor
¥ S Er e sy § S qone, T8
faa oftsg &1 R dea W R
Fg @ A fF J¥s Fraw, faam afoe)
1 agl siw @ & faam awel §
FHAR § F TH gH ¥ ¥ Faar
T A | TAW sAnar A1y &, AGWAT i
fadrag S g SfF frgd 17 @i &
gar zar §, faam ofeadd &1 91 F90r-
fagt § w81 FEwc g sz Asq & &
fram @9l ¥ o1 wide & @ ER
at § ar faast &4 wma ad s
gt @Fit &1 sgrzraT fagry ofcesY &
€ fad aq & |fs faam ofeat &
T T AL & Tafmu FigE ¥ 99
FT geram frar—agr aw fF o aifrads
weer A & ag W 7.4 fagew A I
afeF ot s F 2t go I A § 3+
FI TAF FEL &u fzar SmET R | TR
ara ama & g sgav g fs 53 st 39
Y qEeT fa¥ ¥ e qraw ag waA
wFrT T8 Y awY & Fx gz FEv v
f& dum faamr @ar & o a9 awma
g ww@ra oW fear @, srw daa &
FRI AN TG & ATy Eag avaa &
e § A1 FER AWR 9 09 F a”
g Agt X sew @, afFA a7 fquw
AT F AR A WS AAT A ATHS
T O AR Sifem @ oW
qeTd & o & wagw fegr ) s@feo
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o« g9ra fqav @91 ¥ Wt agt sw=
HT AT § WX U @ue Adw T
TearT Y1 a1 ar ¥ S A g w
gFgr faws @i Al o mw fow &
gara” fagH afeg &t o g @
FQ | abay G F fer faw e
qare & foe fing w1 @ Rar o sw

T AT GATT &Y @I ¢ ...

SHRI GOVINDA MENON : We have
not reccived that Resolution.

sit s9 1O @ aw AT F afd
Yo g 1 ST wwEl A famm afeg A
AT & &1 0 fas @wr =ifgd a1 1
ol Far 2 f5 ony a7 ¥ qg9 &Y
Ay oft fadus s A gt # faww
AT T ArEATSAT FT A FT FLX )

SHRI S. M. BANERIJEE (Kanpur) i
I rise to congratulate the People's Govern-
ment of West Bapgal for having passed that
Resolution and send it to the Government of
India for its implementation.

My hon. friend, who spoke for the Swa-
tantra Party, Mr. Imam, attributed certain
motives 1o the U, F. Government of West
B:ngal. He said that they are not wedded
to democracy. He went fnrther and also
said that they believe in the ideslogy of some
foreign countries and that is why they were
not in favour of the Upper House, I still
feel that the Upper House was created in
this.country to rehabilitate politically some
people and it has been proved beyond doubt .
This has also given rise to corruption. We
have seen the big business houses being re-
presented in the Upper Housc. We know
what is happening about the other House,
Anybody who can spend Rs. 3 lakas can
easily go there. But here, even after speand-
ing money, we are defeated. That is why
we are the true representatives of the people.
We need not care for what Swatantra Party
feels about it. In West Bengal they are
neither ia the Upper House and nor in the
Lower House and not. even underground.
They are not seen in the stregts of Calcytta,
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in West Bzngal, This is without any asper-
sion to the Chair...

MR. CHAIRMAN : When I am in the
Chair, I do not belong to any Party.

SHRI S. M. BANERIJEE : | feel that the
Congress Government in power here should
ask their counterparts in other States to
follow this and abolish the Councils there.
After all, Upper House is not an Employ-
ment Exchange.

UF ATAAIG HIEW © A ATCAHGHE
FHITE AR § |

SHRI S, M. BANERIJEE : 1 would ask
the hon, Member either to speak correctly
or (o rise and speak.

Fagar g & e grow warfaw
&< faar s ST FE 9T UST WA R
sa(few s fgar o

U UF dMEA E S ag e fE
page 1, lind 6, add at the end ‘In the consul-
tation of the State Government of West

Bengal' @1 # F1gaT g f T Fvaed ™ fag
& Fw= e TaAdT g TIfgd 1 ag
gEaE S § A faaet g7 F 1 wear g
gafeq & gowar g fF ag 3= S q@
W ag T FAeeTd fag & 3w dma
ngAdz gar =fgy 1 AT H oaqard v
qTEAT § 99 g I fAwy FE F
saraT agi ¥ fasre  faar, wady ol &1
s+ &t & faam )

st ot fag (Tgas) : 79 #+1
sra s so |

=it ®o Wro &=l : 7 AT forg
f fasem ga ww § & AT
s Y fpermr | & g WA g
fr o TETT & faerd T g wEd
gfw faast aF 7 =@, ofwars
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SHRI S. XAVIER (Tiruaelvelij :
a poiot of ord:r, Sir. Shri Bansrjse began
his speech in Eaglish. Half way through he
switched over to Hindi. T do not think
there is any procedure 1o b:gin in English
and then proceed in Hindi.

On

MR. CHAIRMAN :
their is any point of order,

I do not think

SHRI S. XAVIER : He must speak in
one language. What is the ruliag ?

SHRI! J. MOHAMED IMAM : Why
not Mr Banerjez migrate to West Beagal
from Kanpur 7

SHRI S. M. BANERJEE : ] represent
a Siate called UP which has elected a Ben-
gali thrice. [ am proud of my State where
there is no provincialism. [ hope other
States follow it,

1 once again congratulate the West
Bengal Governm:nt and I feel that they may
go on taking this progressive ls=gislation and
1ake a decision not caring anything for the
ruling Party, the Congress or the reactionary
Party like the Swatantra Party.

MR. CHAIRMAN : Shrimaii lla Pal-
choudhuri.

SHRI S. KANDAPPAN : Why are
you asking members who are not willing to
spak ?

MR. CHAIRMAN :
Basu,

Shri Jyotirmoy

SHRI JOYTIRMOY BASU (Diamond
Harbour) : I rise to heartily congratulate
the people’s Government of West Bengal for
this move. This people’s Government,
whelever promise they gave in the election
manifesto, as soon as they came to power,
they took no time in taking the matters on
hand and as a result this Bill is here. I
expect that the Bill will be passed in no
time,

M:mbers of the West B:ngal Legislative
Council who were elected years ago do not
enjoy the confidence of the people. They
have no right to bs there. 1 also congratu-
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late the Government of Punjab and the
people of Punjab for a similar decision they
have taken. I sincerely hope that their Bill
also will come to this House at the earliest
opportunity and will get through.

SHRI SAMAR GUHA (Contai) : Mr.
Chairman, I have already at the introduc-
tion stage of the Bill congratulated West
Bengal for the bold lead they have given to
the country. 1 would only say that the
West B:ngal Government has acted on the
advice that was given by Mahatma Gandhi
in 1931, It was a very interesting observa-
tion made by Gandhiji. At the Round
Table Conference he opposed the idea of
S:cond Chamber and observed :

“Personally I am of opinion that we
can do with one chambsr only and
that we can do with it to great advan-
tage. We will certainly save a great
deal of expenses if we can bring our-
selves to believe that we shall do with
one Chamber,”

Oa the basis of this advice of Gandhiji,
P.S.P. leader, Shri Surendranath Dwivedy,
brought a motion at the time of the Chinese
aggression in 1962 when there was a great
necessity in the whole country for economy,
that all the second Chambers should be
abolished and also suggested that states
should be grouped together and there should
bz only one Governor. He also suggested
that the number of Ministers should be cut
down, Unfortuaately at that tims, even
the basis of the considered view of Mihatma
Gandhi, was not accepted by Pandit Jawahar
lal Nzhru, rather treated these suggestions in
rash way and he rejzcted the motion of Shri
Dwivedy. Panditji said, while opposing Shri
Dwivedy motion :

Deomolishing or trying to demolish
the Second Chambers would encour-
age a very wrong tendency in the
country as if Second Chambers are
useless ; let them go.

Al that time Panditji did not accept that
motion of Shri Dwivedy.

Now, .I congratulate the West Bengal
Government. They have adopted this on
Gandhian lines. This will strengthen
democracy because there will bz not indirect
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representation, but only dire:t representation,
and this is the basic thing in democracy.
In indirect election people are not directly
involved but men of vested interests are
surreptitiously brought in the legislature.
Therefere, I congratulate the West Bengal
Government for having broght forward this
Bill. 1 also congratulate all the other poli-
tical parties who have given solid support
to the motion sponsored by the United
Froat Government of West B:ngal. I have
got two amendments. The Re=solution says
that the L=gislative Couocil of West B:ngal
State is hereby abolished. This wording
som: impression that this Bill will be enac-
ted but may in future be revived or whatever
it is. Now there is majority of the Congress
and it gives the impression that it is the
wisdom of the Congress party which has
brought over this Bill in this House, as if
they have suggested the abolition of the
West Bengal Legislative Council.  Actually,
this Bill was moved first in the West Bengal
Assembly it was passed by that Asscmbly.
For that reason I want certain references to
be made that it was passed by the West
B:ngal Legislative Assembly.

I have another amzndment. I have al-
ready said about this aspect. The West
B:ngal Government has already set a high
standard, I should say, of democratic mzthods
and democratic principles. I only hope that
they would bz setting another high standard
if the Ministers belonging the Legislative
Council valuntarily quit and then got elected
to the Assembly.

SHRI B. K. DASCHOWDHURY
(Cooch Bzhar) 1 Irisc on a point of order.
He said about his amendment,

SHR1 SURENDRANATH DWIVEDY
(Kendrapara) : We are not coasidering the
amendment.

MR. CHAIRMAN : Let us hear him,

SHRI B.K. DAS CHOWDHURY :
Please read Rule 944 of the Rules of Proze-
dure. It says that “An amendment shall be
relevant to, and within the scope of, the
motion to which it is propased.”

Sir, the Hon. M:mbet has already refer-
red-to the first part of the am:ndmeat,
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SHRI SURENDRANATH DWIVEDY :
There is no amendment.

SHRI B. K. DAS CHOWDHURY :
He mentions about the Council.

MR. CHAIRMAN : No amendment is
moved. Parhaps you are misunderstanding
the rule. You may please resume your seat.

SHRI B.K. DASCHOWDHURY : He

referred to the Council of Ministers. That
relates to the amendment,

MR. CHAIRMAN : No amendment
has been moved.

SHRI SAMAR GUHA : If somebody
feels that It is not within the scope of the
Constitution, I am not going to move the
amendment at all. I will conclude by saying
that I would like to copgratulate the West
Bengal Legislative Assembly once again for
the bold lead they have given to the country
and Parliamentary democracy.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Mr. Chairman, I am thankful
to those members who supported this Bill.
I find that only one member, Shri Mohamed
Imam, was pleased to oppose this Bill. It
is not as if Parliament here is surrendering
its judgment to the West Bengal Govern-
ment or to the West Bengal Aumbly.CThe
Resolution of the West Bzngal Assembly
with two-thirds majority—in this case un-
animous—is only the condition precedent
which will enable us to have a Parliamentary
Bill under Article 169. But for that, it
would have been a Constitwtional amend-
ment. Bzcause of this Resolution, this
House gets the authority to pass the Bill.
But the decision is of, this House. Let jt
be clearly understocl'dj 1 say this because
Shri Mohamed Imam used the expression
*pressurisation by the West Beogal Govern-
ment"”. 1 am sure that this House is not
beiog pressurised by the West B:ngal
Government. This House and those who
spoke are only understanding or appreciat-
ing the wisdom of the decislon of the West
Bengal Assembly. The two are different.

Speakiag entirely for myself, Sir, 1 hold
the vigw that S d Chambers are
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sary, particularly in the States of Indla.
That fs my personal view,

AN HON. MEMBER :

What about
Rajya Sabha ? .

SHRI GOVINDA MENON : Rajya
Sabha is different because in a federal
Constitution, it may be necessary to give
representation to the States. For that there
should be an Uppsr Honse here. That dis-
tinction is there. Lok Sabha represents
the people of India. That is why even a
voter in one State is enabled to go and
stand for election in another State, But
the Rajya Sabha represents the S:ates, That
is why it is called the Rajya Sabha.

SHRI YOGENDRA SHARMA : Are
there States without people ?

SHRI GOVINDA MENON : I would
also try to bring to your notice that where-
as the representation in the Lok Sabha is
proportional to the population of each
State, the representation in the Rajya
Sabha—although it has not accepted the
American principle of equal representation—
has some weightage in favour of smaller
States. In the Rajya Sabha is involved the
conception of federal representation at the
Centre. Therefore, all the arguments that
are advanced with respsct 10 S:=cond
Chambers or Upper Houses ia the States
will not be completely applicabl: or appli-
cable at all to the Rajya Sabha here.

I said what my pe:rsonal opinion was.
B:cause West Bengal Assembly unanimously
passed this Resolution, Goverament of
India thought that their wishes should be
respected and further a legislation should
be passed as early as possible. The other
day I pointed out that unless this is done
now, it may cause some inconveniznces to
the people amd the Government of West
Bengal. Why should that inconvenience be
caused ? For, the elections to the Council,
according to the statute, are to take place
in the next one or two months. Therefore,
to elect pzople to the Upp:r House in
West B:ngal and then a moath later to ask
them 1o get out—of course, legally it is
possible—is an inconvenience which we
thought we should not impase oo them,
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16 hrs.

Therefore, I would once again submit
that the House shou'd adopt this Bill un-
animously.

MR. CHAIRMAN : The question is 3
“That the Bill to provide for the
abolition of the Legislative Council of
the State of West Bengal and for
matters supplemental, incidental and
consequential thereto, be takenm into
consideration.”

The motion was adopted.
shall

now

MR, CHAIRMAN : We
take up the clauses.

The question s 1

“That clause 2 stand part of the
Bill".

The motion was adopted.

Clause 2 was aided to the Bill.
Clauses 3 to 6 were added to
the Bill.

Clauses 7 to 9 were added to
the Bill.

Clause I, the Enacting Formula

and the Title were added to
the Bill.

SHIR GOVINDA MENON : T bg to

move :
‘“That the Bill be passed.”

MR. CHAIRMAN : Motion moved :

“That the Bill be passed.”

SHRI SURENDRANATH DWIVEDY :
I would say that today is a red-lettered day
in our country, We have already started a
process and I hope that all other Legislative
Assemblies in the country will pass similar
resolutions to abolish the second Chambers
whenever they exist, and Parliament will be
too glad to give its unanimous support as
it has givef to this Bill.

SHRI P. RAMAMURTI : At the final
stage when the Bill is about to be passed, ]

would only like to reply to some of the
questions raised by my hon. friend from the
Swatantra Party. He had stated that the
reason behind this Bill was that the people
were motivated by certain foreign ideologies.
[ would like to ask my hon. friend from the
Swatantra Party which was the Indian
ideology that gave birth to the S:=cond
Chambers ? Is it found in the Purgnas
or the Vedas or the shastras or the
itihasas or is it found in the Koran?
Where is it found? The very idea of a
Second Chamber was a British idea. In
Great Britain in their struggle against the
House of Lords which was not a democratic
institution but which was an embodiment of
the oligarchy, the people had to wrest power
inch after inch from the House or Lords,
and by suffernance it is there. Therefore,
to say that the Second Chamber is a wonder-
ful Indigenous ideology betrays the facts of
history. The people there wanted a certain
chamber, a conservative chamber which
would not represent the will of the people
but still would have sovereign rights io
order to obstruct progressive legislation by
the will of the pcople.

We can very well understand, that all
vested interests in this country will stand
for some sort of conservative organisation
like that.

The hon. Minister said that the Rajya Sabha
stood on a different footing from the upper
Chambers in the States. I do agree with
him. But I would also like to point out
one thing. If the States have got to be
represented properly in the Rajya Sabha, if
it should really be a House of the States, in
that case, the kind of representatlon which
is there now where bigger States have got
larger representation will not give a sense of
equality among all the States. Therefore,
it is absolutely essential that the Constitution
should be amended in order to make is really
a House of the States and not a House of
the States in name only. Therefore, I
submit that equal representation must be
given for all the States.

1 do not want to say much at thls time,
but 1 would only hope that after this Bill
receives the assent of this House, it will be
an example which the other States would
follow, and if the other States do not do so,
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[Shrl P. Ramamurti] equalily and proprtional representation
according to population. If !

we can bring forward an amendment to the the figures, you will see lh)::fl Imn]l:ti::t'

Constitution itself, or Government could
give a lead and bring forward a constitu-

tional amendment and abolish the upoer
Chambers in all the States.

SHRI S. KANDAPPAN : I should
like to say only a few words. [ am not

able to reconcile myself 10 the Swatantra
ideology of more aulonomy to the States
and their opposition to accept resolution
than passed unanimously by the West Bengal
Assembly without any dissent. Today, we
see a phenomenon developing in the country;
the tendency is to re:pect more and more
the rights aod seotiments of the States,
There has been enough erosion of the rights
of the States already, constitutional and
unconstitutional. Therelore, now it is right
for the Government to accept a unanimous
resolution of the Government of West
Bengal. There are other States which have
upper chambers. We have still ap upper
chamber in our State. The DMC policy
all along has been that the upper chamber
is superfluous, After we come 10 power,
due to various reasons which I have no time
to elaborate now, we have not adopted such
a resolution. Even today the majority in
the upper chamber in my State is Congress.
We retain it still because it serves some
purpose...(An Hon. Member : Abolish it
in Tamil Nadu also). Do not hustle us;
we shall take our own time and do it
When a State is keen on doing it, we must
respact the sentiments and I congratulate the
Minister for having done so.

To supplement the argument of Shri
Ramamurti, the terms Lok Sabha
and Rajya Sabha are somewhat mis-
leading. If it is called Council of States as
it is called in the Constitution, the whole
picture of the Rajya Sabha is clear. That
is what the Law Minister tried to make out.
But it should be made more effective so
that it really represents the States. I also
appeal along with Mr. Ramamurti to con-
sider the suggestion to give equal representa-
tion instead of representation on the basis
of population.

SHRI GOVINDA MENON : Now the
representation is net based on population.
There is weightage in favour of smaller
Blates. This is a compromise between

opposing equality.

SHRI S. KANDAPPAN : | am glad
the Law Minister seems to have an open
mind and I bope he will keep it in mind.

st gwe g st (qm) : F dme
& faam wee 1 9T 2 wEw 2 fe
0% fgraafes e asar #2w vad worar
1 9% Arewd A gorr o eadr ar
F A A oW fadw feary  wey
Wl gar-feafrae et 0w o g
&H I ITH TIRY ¢ SEw Sifw g
ﬁ?rmmrsrggarﬁma‘iargmi
U T A A w5y fr oz i dex
2R altagEd MY garfeafrarz
®) & S qUAT 37T 3T garr B, wEw
T FTFH A M FTE

T AW O TN RT 1 WY v
qar gw &9 w4 &, IEw g aga aiw
g% FX @9 s wfgy | fagm qf-
gz 9% faawr &5 gar & 741 39 &5 w1
TG =19 W ar § a1 79, 98 g T@ar
anfgd 1 agt o aqr-feafaar #t sran
T ot wifaw d g @R e qar
goI H @w g Jmar @

qg W1 T ITIAT AT §, TAET gH
@|rA F AfgT | 8T uw e %)
Y TN 9T AT qfEw | @i, sarfe
oft AT 2 T B L, ¥ ager
zigw &, At ag sfwat 9@ g& w1 @
wifed, gt g afae & ssg o &
qg 17 &4 9178 |

% g fam &1 g7 gudq sw@v g

SHRI S. KUNDU : Mr, Chairman, Sir,
today I am extrem:ly happy that this Bill jg
going to be passed, Today I fee] thap we
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turn a new leafl in the chapter of Indian
democracy, The other day, when the Bill
declaring Madras as Tamil Nadu was passed,
I was equally happy.

But I would like to remind the hon.
Minister of one thing. He said that the
opinion that this sort of a second chamber
should be eliminated is his personal opinion.
I would request him to see that his personal
opinion also gets the sanction as his party
opinion. The sooner this sort of antiquated
monument left by the British regime is done
away with, the better for the people. The
will of the people, the sovercignty of the
people enjoyed by them should alone be ex-
ercised through a fre: and democratic election
through their representative in the elected
Legislative Assemblles and this Parliament
and no other forum.

With these few words, I congratulate
the Government on this measure. 1 congra-
tulate the action of the West Bengal Govern-
meant also, and I also thank the Law Minis-
ter for bringing this Bill and getting it passed
during this session.

st TR et (geAr) - et
wglay, W Sqay § 59 51 f37 oF
tfagfes Ra 31 ST 7 gar AR
Fm= &t faam @ ¥ oy faoia e g,
agags AN gmEAAwles
g s d S @ fear g1 fFa ag
w AW F awgrg gav § fs ermy ol
Fwrf wsy Fw w0 oM Qg F@
T Il A A ¥ e ey
o & A fade s &Y Af w1 @

a1e & I ¥ & it wgaw @ fA-
™ w€m fF ag a3 afgy # wow
g ¥t g & fas o dw w70
g X VST TAT F 77 9T HIL YT F
feam ofeedl & mm o oY aga ar da
< fFr T @, 99 &) F=r T AW
& fawme d a<w e & w7 § s A
wwar &1 ¥ AreAr Ay qumw oAt
ot fawrT gwre ¥ AW ST AW_ @

EfF ¥ a9d agi #) frawr afewdl ®t
& &0 & fasfad ¥ s ow #30
| A ¥ THHE TI g G B Ay
Fra=rg & dar wor Tifge |

W Kk § aq § 5w fas w71 @A™
e g e fafa w5t 81 qurs 2 § o
I daw fagm w1 F fagig St mA
foar @ 1 mar 3 f& amr ot ag @t
A ax sww FIA 0

st T fag : oWl wENRT,
TFE R UT TgFaeE fm g, 9q fe
o A% w9 fEar mm @ ween s
T #E w3, I ards s Tfgg )
T AF T FT gEATA G0 AR FATH
gt ok w foq & sawl gugw
sTar g | g ¥ w1 Ftfas ad §,
At gw Wt YT @ ST W TP H
Tga war wgt w@t g1 § o fafreex
#1 ag fas = & foq garwaw
argar § 1w T ¥ FrE o
gt oify agfaes s @ o=t aw @
9T | g IE ATHY ¥ o
war A § 1 Fhw Afaw I wEr
wifeviz & f5 ag o9 gt sag
o Eat o ¥ e g
foe M QER gRgA A< gl ¥ @
fufrezr #t ardw FT§ &R sEw
mEAdE A Rt ards war g e gEd
qifeat & a1 femmar farn, Afem g @
aqw sx ¥ frarfemdy Hemgar g
fF qa Qg w g a9 |

it gwaE Aoy (JTIOA) ¢ wr-
ofa w@iag, & @ faw «Y a0 F2av § )
a4 arsf gw qgy awad fasafer
adrat ¥ F3i #) e ofwz 71 g9
F FT FTAT A av |
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@ vy F § g At a7 aifegy
¥oF fATason I@aT g w 2w
By A dHgma i wew
Tar dR fawa ofiwst # @3eq wmw
JAAT ¥ T F AL A E ) Agiav
o www ant, wfgat s Argafcds
aitg & wfafafe 213 § ANfs aeFr
& wral AR Afaal # d97 F@ § 1o
WA w1 ea @A wifge fF s
grafaw A @en $37 F AT ag F19 S
T A1 et W) faem gwEl & @
g, afs gk 3I; & X weg-geAw,
gt gfx wfaat & feai & Tow @ W
fadt Famg AW A g1 1§ mEAEe
¥, s wiasT & ot f oifeai e ¥
arg, Iy fadga s Jngar § f5 ¥ gw
a1 FY wAeqT F W HF gw AW F
arg &% atq g |

SHRI GOVINDA MENON : 1 do not
have much to add, except to thank all
sections of the House for the support they
have given to this Bill.

SHRI S. M. BANERJEE : On a point
of order, Sir. WX MIET A% AET g §
fip ** '

MR. CHAIRMAN : It is expunged.
The question is :

“That the Bill be passed™.

The motion was adopted.

MOTION RE ; ENCOURAGEMENT
TO SUBVERSIVE AND YIOLENT
ACTIVITIES IN THE COUNTRY
ot s R : (2rge) ;e
afe #grew, § yena swar § -

“fs gg weAIfas @@ g
aqT $9 F74 2N 4O 39 A ag-
wE Y qar fgaens  afafafa)
5 fa@ 91 @ NEEA ¥ IO
feafq ox fasrz fomar o 1”

TH ag TR IRqd $ Y sravywar
ww fou ot f§f ——

MR. CHAIRMAN : He can continue
his speech on the next occasion,

LANGUAGE OF LAWS BILL*

it T e (719e) ¥ s
e s g fF faed) aar sigsh ¥ o
g faam amd & fou gumew @
a1 fadas = wega wA # agwfa &
il '

MR, CHAIRMAN : The question is :
““That leave be granted to introduce
a Bill to provide for simultaneous in
Hindi and English.”
The motion was adopted.
st s orent : # fadas W)
S F@TE

**Expuged as ordered by the Chair.

*Published in Gazatte of India Extra ordlnary, part Il section 2, dated 16-5-69,



